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14.51 hrs.

CALLING ATTENTION TO MATTER
OF VURGENT PUBLICc IMPOR-
TANCE

COLLAPSE OF A OVERHEAD WATER TANK
mw J. J. CoroNy, DELHI

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri}: I call the attention of
the Minister of Works and Housing
to the following matter of urgent
public importance and request that
he may make a statement thereon:

The reported collapse of a 50,000
gallon overhead water tank in J. J.
Colony, Hasthal, Delhi causing death
of a child and injuries to others and
the action taken by Government in
the matter,
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SHRI BAPUSAHER PARULEKAR:
Mr. Deputy-Speaker, it is unfortunata
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that in a serious jncident of this type
in whith one innocent life has been
lost and -ebout ten persons seriously
injured, the Ministry of Works and
Housing has dealt with the subject very
lightly. Now the Minister has read
a statement., The statement would
show that it hides more than what it
reveals. The ucual type of statement
has been read out by the Minister and
it seemg that the Government or the
Ministry feel that when ex gratia pay-
ments have been made to the bereaved
families or some compensation has
been given to the injured or some type
of inquiry is ordered only with refe-
rence to negligence the terms of
which are not mentioned in State-
ment the duty of the Government is
over. I do not know who drafted this
particular statement. But with regret
I may say that the person who drafted
it has absolutely no heart and with
that he has dqrafted it. It would be
necessary for me to make some state-
ments with reference to some factors
which would show that this parti-
cular construction had a very
chequered history, to which no refe-
rence has been made by the Minister;
I do not know why.

The construction of this tank sfart-
ed in 1972, Now we are in 1981. This
has not been mentioned, of course
for obvious reasons. This tank was
constructed in an area which was
originally reserved for a children’s
park. This area is situated in a place
which is a jhuggi-jhompri colony.
Because the worqg used js ‘colony’ we
may feel that it is a colony of the
elites. On the two sides of thig con-
struction, there are houses near about
a distance of 15 to 20 paces. This
construction was started in 1972. I
would ask the Minister whether it is
a fact or not that in 1972, from its
very inception, when the construction
was started, the colony people were
opposed to it out of fear that it is
very dangerous to construct such o
type of construction in the midst of
the locality. Not only there was an
oral request but there was a petition
in writing presented at that time. I
would Hke the Minister to tell this
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House whether it is true or hot. This
50,000 tonne overhead tank, you
would be surprised to know, was
standing on one pillar. I do not know
who was the architect. That pillar
was 52'° high and that particular
pillar, which was expected to be con-
stiucted in cement wag constructed in
mortar mixed with charcoal powder
and only 1/10 cm o cement plaster
was 52 high and that porticular
at the hands of Mr. Jagmohan, then
Lt. Governor of Delhi on 12th Feb-
ruary and within g period of a month
and a half it collapsed. The
original contractor was—of Course, I
expected that the Minister would make
a reference to this in the Statement—
one Mr. Kripa Ram, to whom this con-
tract was originally given. I do not
know what happened, but he had to

leave this. He not only left this con-
tract. but he left the country and
went abroad. This construction,

without checking what material was
brought by the contractor, Mr. Kripa
Ram, was transferred to the Muniecipal
Corporation. From 1972 to 1980 this
particular project was hanging fire and
in 1980, afte, eight years, it again
came back to the DDA. I would like to
know from the Minister whether it is
true that in 1980 after eight years this
particular construction came back to
the DDA. May I know whether at
that time DDA activities had checked
the construction, they had checked
the material that was used, they had
checked he pillar of 52’ height that
was constructed, whether the pillar
was sufficiently strong enough to carry
a load of 50,000 ballons of water to
be stored in the tank? This was the
position at the time of construction.

15.00 hrs.

In the second stage, after the matter
was taken up py the DDA, various
complaints, some oral and some in
writing, were made by the people.
The main gravamen of the complaint
was, in January 1981, after the eon-
struction was complete, thig particular
tank on a 52’ high pillar, was leaning
on one side to the extent of 9. I

would like to know from the Minis-
ter whether it is true or not, whether
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your office had received any petition
or not, whether any morcha had come
to vour particular office or not and,
i so, what you did from January,
after vou received this parlicular
petition, gemanding the repair of this
particular watep tank. Sir, you would
be surprised to know that, instead of
making repairs, they started pumping
water into it. Imagine the situation of
a water tank, with a capacity of
80,000 gallons, at a height of more
than 50°, leaning to the extent of 9”
on one side, with jhuggi-jhompris on
both sides, and instead of doing any
repair work, they started filling this
particular tank.

The reason was obvious. This had
happeneq on the 11th of February.
Omn the 12ih of February the insugura-
tion was to be made by the Lt
Governor of Delhi Shri Jag Mohan.
When the pumping of water started,
no soconet than aboutl 3 feet heipght of
water was  pumped in, the entire
water started leaking from fthe tank
into the pipes. They stopped pump-
ing. But the programme had already
been announced. Therefore, Shri Jag
Mohan came. He only switched on
and swilched off and the inaugura-
tion function was over in 7 minutes.

The dwellers wanted to meet Shri
Jag Mohan and tell him about the
danger, They were not allowed to
meet him. Not only that, one Mangal
Ram, who wanted to show him the
piece of the construction, was whisk-
ed away by the police. The police and
the DDA authoritles did not permit
him to meet the Lt. Governor. I
only the Lt Governor had taken
notice of it, this iragedy could have
been averted. 1 would Tike to know
whether this j5 true or not.

After the inauguration ceremony,
for about 14 to 15 days water was
not pumped in for the obvious reason
that the engineers or contractors, I
do not know who they are, very well
knew that the water cannot be stored

1.:h'ere. On the day previous to this
incident, they started pumping in
water.

The water started leaking.
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The person who was working on the
pump was told not to work on the
pump, stop filling this particular tank.
But the replied “I have orders from
my superious, nothing doing, I have
{o do it". When this pumping was
going on and the water was being
filled in this particular tank, the
entire tank collapsed.
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Imagine the woe and the misery
of the mother, whose child was buried
under the debris. The hody of the
child was taken out of the debris.
For full three hours that mother was
sifting by the side of the debris
crying. The only answer that we are
getting from the hon. Minister js that
we are giving an ex gratia payment
of Rs. 5,000. The important point that
I would like to underline and high-
light is that the mere appoiniment of
a magistrate 1o probe into thia
matter, in order to find out the
negligence is not spfficient.

The reason for this tragedy is that
sub-standard material has been used.
Day before yesterday I met the hon.
Minister and presented him with a
piece out of the debris. I have with
me two pieces, because I have visited
the particular spot. You will be
surprised to see that thig particular

tank, which was supposed to hald
50,000 gallons of water, is made
purely out of sand and charcoal

powder and with 1/10 centimetre of
cemen{ plaster.

Sir, T would like to ask the hon.
Minister, through you the amount
that was gpent on this particular con-
struction. What is the total .ement
that was put on this? Will you tell
us whether it is a fact or not that B0
per cent of the cement that was given
for thig particular cause was sold in
black market and 20 per cent reached
this particular spot? Ewven that 20
per cent was not utilised and this 1s
the {ragedy which we find out of it.

Bir, aiter the tank collapsed, every-
body took to heels. The pumpwallah
to whom the reguest was made not
to work on ™e pumps ran away, the



sas5 Collapse of

DDA officers ran away, the engineers
ran away and the poor people staying
in this particular jhuggi were left
alene.

Now, as we find from the statement,
two persons have been prosecuted
under Section 304A of the Indian
Penal Code. Do you know the
maximum punishment under Section
J04A7? It is only two years’ imprison-
ment, j1¢ lakhs of rupees which were
spent on this project have been mis-
appropriated by using sub-standard
material, these people will be very
happy, they may say that some lakhs
of rupees at the cost of two years in
jail is not a bad bargain. I would,
therefore, request that he ghould take
up the matter with the Home Ministry
that in cases of such g type, if persons
are to be prosecuted under Section
304A, the punishment should be made
more deterrent, But I am not satisfi-
ed only wilh this sentence. In re-
spect of these persons who enjoy life,
who have contacts, who have air-con-
ditioners, mercedes cars and all gorts
of enjoyment at the cost of the poor
villagers, if you want to teach them
a lesson, find out & punishment of
this type to see that these persons
who Rave enjoyed at the cost of the
peor move In rags through the sireels
Prima facie this may seem to be
primitive, but if you have to bring
this home to these officerg and to these
chaps in this particular construction
line, this is the only punishment
because they have their gains. May
I, therefore, request the hon. Minister,
through vou, to take proper steps to
amend this Section 304A and see that
more deterrent steps are taken. The
Statement refers fo the enguiry being
ordered in this incident. T do not
know what type of enquiry is being
ordered. Enquiry by a Committee
consisting of DDA offlcers is not
sufficient. There must be a judicial
probe, 1 therefore, demand that in
this matter where one valuable life
has been lost and many have been
injured and lakhs of rupees have been
spent, District Magistrate’s or inquiry
by the Committee ig not sufficient.
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It requires a detailed judicial probe
at the hands of very genior judicial
officers. I would, therefore, gtk the
hon. Minister to answer these 5 or 8
guestions which I have posed and it
is not necessary for me to repeat the
questions because while I was making
my submissions, 1 formulated my
questions. Thank you.
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IR SIART IR TR FAE ST
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SHRI BAPUSAHEB PARULEKAR:
Has the entire amount heen paid?

qt qew Aroan feg A
st sl QU g & adY & Afew
QAR A TiFAT 4i | TS WIT aget
farnfeds wi 3gFrgum @ g Afea
oL QU FIAT R Ty AL & weqdr
§  oOIIF1 9EL ¥ A1

oY giaw AR T: ITEAN wErET
Warl St @t wwa fzar g
MR. DEPUTY-SPEAKER: Please

put only new points in the form of
questions.

{Interuptions)
MR. DEPUTY-SPEAKER: You

put only those points which have not
been put by Shri Parulekar.

SHRI HARIKESH BAHADUR: The
problem is that he has said every-
thing which T wanted to =ay.

(Interruptions)

MR DEPUTY-SPEAKER: You

simply endorse those questions,
(Interruptions)

SHR] HARIKESH BAHADUR: I

am trying to avoid repetition. But he
has almost spoken everything
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DR. VASANT KUMAR PANDIT
{Rajgarh): I amn extremely sorry the
Hon. Minister has made a very ca-
sual, white-washed statement today.

Possibly, the entire statement is cul-
led out from newspaper cuttings,
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which we have got. The statement
has not given us any additional infor-
mation than what we have already
had from the newspapers. I had ex-
pected that the Minister would take
us into confidence and give us certain
more details than this.

This is one singular incident of an
Act of Man. It is not an act of God.
This smacks of gross human negli4
pence and, therefore, a more official
Committee to make a probe will not
bring out the facts. All of us are
aware that there is a gang of DDA
officials which is operating in these
constructions and contracts, They will
cover each other. For the sake of the
report, they might make a scapegoat
of one or two lower persons. The
entire working of the DDA is sus-
pect.

Right from the beginning the tank
hagd cracked. We were informed
that the tank was heing filled with
3 ft. only to test it. Even then the
water leaked. In spite of this, an
attempt was made to fill up the tank
again.

I would like to know whether it
is a case of construetion at the hands
of one Kriparam who ran away. Al
the stage of Kriparam, how much
construction was done and how much
construction was gone during the jn-
tervening period by NDMC and how
mich construction was done by DDA?

The amount of cement which is
allocated or lifted {for this Project
and how much gold in black market
and how much was actually used?

The debris has been sent to the
Forensic Science Laboratory and the
officials are asked te give their report
to us within seven days. May I,
therefore, ask the Hon. Minister
whether you are going io receive this
report from the Forensic Science
Laboratory for the officials to probe.
Actually, the debris should have been
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sent to the Chemical Analyser to find
out the contents of cement, sand,
morter and ash in that. Therefore, it
is my submission that the Hon. Minis-
ter should give wus the Iollowing
details: —

(i) The name of the engineer and
the architect who designed this
tank;

(ii} The name of the contractor
who ultimately buily the tank;

(iii) The name of the Superviser
who was supervising the construc-
tion of the tank.

All these persons are included in
that gang of DDA.

(iv) The DDA official who re-
ceived the complaint from the re-
sidents that the tank is leaking.
Why did he not act on that com-
plaint?

__{v) Why there was such a haste
about this ten years’ project to
builq one tank in the Jhuggi
Jhopri colony?

Sir, T have a suspicion because the
DDA has already come out with 2
statement in the press that it was the
foundation which was weak. Every-
thing was all right. The design was
all right. Construction was all right.
1t was the foundation which was
weak. In that case, somebody must
have heen responsible to select out
that site for construction. Who was
the person who had selected the site
and inspected the foundation—laying
operations?

All these facts would come out only
if there is a judicial probe or an
entirely independent probe. Delhi is
not lacking in architects or enginers
and experts who are not connected
with Government Departments.

Therefore, this probe will only
whitewash the entire gross negligent
act.

And, therefore, I would appeal to
the Minister that if this incident is to
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prove as & deterrent for the future, if
it is to be the last incident of gross
humans negligence, cancel this Com-
mittee of Officials and the report of
the Official Committee. Appoint a
Committee of Experts drawn from
outside the Government Officers and
then they can...(Interruptions).

PROF., K. K. TEWARY (Buxar):
8ir, I rise o, g point of order.

MR. DEPUTY-SPEAKER: No point
of order on Calling-Atlention.

PROF. K. K. TEWARY: Under the
rule, in a Calling-Attention, no
Member can gpeak for more than two
minutes. ...

MR. DEPUTY-SPEAKER: He has
only given the background....

PROF. K. K. TEWARY: He has to
speak only for two minutes and he
has to put only sharp and pointed
questions. This is not a debate.
(Interruptions).

ME. DEPUTY-SFEAKER: 1 know,
this is uot a debate. Prof. Tewary,
you should have got up a liftle
earlier. He is putting the questiona
now.

DR. VASANT KUMAR PANDIT:
If the hem, Minister refuses 1o appoint
an independent Committee of experts,
then whatever report will pe given
by the Commiftee of official in
seven days, with refercnce 1o the
forcnsic laboratory’s report or with-
out reference to it should be placed
on the Table of the Houze. We would
like to have all the facts that come
out of thig probe, It iz my submissiocn
that gall those people who are found
guilty shoulgq be blacklisted from
getling any government contracts, so
that a lesson will be tauzht to the
officials as well as the contiractors who
are in league and are runing the, life
of the people.

I voice the same fear, as was voiced
by Mr. parulekar, in regard to the
haste with which constructions are
going on for the Asiads; things are
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going on at a wvery fast pace; no
supervision is being done, there is no
time now. Such gub-standard con-
structions would ruin our repuiation
and would also be a big hazard for
the people of Delhi

May. I therefore, make this appeal
to the hon. Minister? Even now, it
is not too late to appoint a Committee
which is beyond suspicion, which
consists of experts in the line of con-
gstruction, architecture, design, con-
tract, etc.

I would also like to seek from the
hon. Minister all these details that I
have asked for.

Wt wrew seow fwy o AremER
87 ¥ 929 & Mo Fgw A dfew
&t #1 ag famre fosmr svgar g
frggas fgamer Im o favqrg i
A F AT A YT T ) FE
qa@ AT TR ot 3E gfeww &
fFgst ¥ * fao gfafy a=rd
w gy wtw s 3 feo afefa
gt R wg o diogo F A
aqr§ & |« FAwr A 0E § Iqm i
sft wamar fardfl  qefafsEw
FE

#F 4z ff Tom fF moere
I ¥ @ ¥ oTad fafsg § fF IER
ZFGT & TF I RAATE Fi AYC oiedy
Y oy F WfowT W [y 35
far wEsE 01 &d faw $ e
) THF NdTH WIS, Gd GTEr
& wifaw i

SET 4F AAEH ® WWR 2, I§
waey u -3 wfewd firoers
gt & Wk fiaar wiafedie gad
FETE @ awh f |y FTE K
Ir A af

APRIL 1, 1881
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tank in J. J. colony, Delhi (CA)

SHRI R. K. MHALGI (Thane):

Will it be placed on the Table of the
House?

MR. DEPUTY-SPEAKER: Mr.
Mhalgi, you cannot. ..

W wiew A fag PE
oz & fF 7grerl) RIga & A9 w1 6T
% H2gwa1 g Fifs ag frow 7
g &% fmaw & gagmix dfew
¥ AW F I @I

¥ AzA ¥ FemAAig qIEY *i
fagars § % 99 1 AL FEI
WL T s T W} SATE & &%
¢ o ar wE

st AN FFX AT (WITNT )
AT 9IS Sy, § " /e
Fi quig 1 wgaT g R 9 959
Tal § I% &9 § FrEarg # |
%5 weaey § s wiale fag 8 s
FERLEl g1 &%d A Jadl FoUCEl §
IEI FTUIATE Fi

# 38 srg ¥ fedeT A0
wien g % o wfafc ges a=rg
2 A foadi ooh & faard 8, ol
N & & I afafe & freewt
1 fwgrass fear s =wfgd
gie & dw  fF A faa & we—
W AT gATETE & & S §
3 HoTawr faear §, (W AT
A ot mRan § e € fw
oS # fn fowd afas § sfaw
gi &F, & 50, 5 I
o

s whR Froow feg : SuTeRe
qgmE, A WA 38 A e g
0 ooger Hovamaar$ § 1 e
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#o wo § 5000 wq&1 TG afwwr 3
w1 Freo ffgr ar, g7 3§ 10000
wy wcfeard | o o qo faedl
F fagrg & fRg & |98 TR,
g a1 5 fen QR ARE F a5 ®
wy +fY € w1 gwd;,  difFg gew
g, wfer fofeafediNamd ofsm=ar
NI S, wgHAG E WIKEH 10000
oy ) g0 OEEAfeET & wW A
A FIT GO A A 67 GEATT GG
T & T FT AR FA E

15.31 hrs.
ELECTIONS TO COMMITTEES

MR. DEPUTY-SPEAKER: Now,
Motions for Election to the Com-
mittees, Shri Pattabhi Rama Rao.

(1) COMMITTEE ON EsTIMATES

SHR1 S. D. P. PATTABHI RAMA
RAO (Rajahmundry): 1 beg to
move:

“That the members of this House
do proceed to elect in the manner
required by spyb-rule (1} of Rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty members from among them-
selves to serve as members of the
Committee on Estimates for the
term beginning on the st May, 1981
and ending on the 30th April, 1982.”

MR. DEPUTY-SPEAKER : .The
question is:

“That the members of this House
do proceed to elect in tha manner
required by syb-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Busness in Loy Sabha,
thirty members grom among them-
selves to serve as members of the
Committee on Estimates for the

lerm beginning on the 1st May,
1981 and ending on the 30th April,
1982~

The motion was adopted.

CHAITRA 11, 1903 (SAKA)
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{ii} PuBLIC ACCOUNTS COMMITTEE
SHRI CHANDRAJIT YADAV

(Azamgarn): I beg to mave:

“That the members of this House
do proceed to elect in the manmner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fiftcen members from among them-
selvzs to serve as members of the
Committee on Public Accounts for
the term beginning on the 1st May.
1981 and ending on the 30th April.
15827

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules oy Procedure and
Conduct of Business in Lok Sabha,
fifteen memberg from among them-
selves to serve as members of the
Cummmiltee on Public Accounts for the
term beginning on the st May 1981
and ending on the 30th April, 1982.%

The motion wis adopted.
SHRI CHANDRAJIT YADAV @1

beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
berg from Rajya Sabha to associate
with the <Committee on Public
Accounts of the Hoyse for the term
beginning on the 1lst May, 1981 and
ending on the 30th April, 1982, and
do communicate to this House the
names of the members so pnominated
by Rajva Sabha.”

MR. DEPUTY-SPEAKER: The

question is-

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do ggree to nominate seven mem-
bers from Rajya Sabha fo associate
with the Commitiee on Public
Accounts of tHe Hopse for the term
beginning on the 1st May, 1881 and
ending on the 30th April, 1982, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha

The motion was adopted.



